$~54
*  IN THE HIGH COURT OF DELHI AT NEW DELHI
+  W.P.(C) 13026/2025, CM APPL. 53287/2025 & CM APPL.

53288/2025

KOMAL KUSHWAHA .. Petitioner
Through:  Mr. P Sureshan Advocate
Versus

UNION OF INDIA AND ORS ...Respondents
Through:  Mr. Harshit Goel, Ms. Meghna
Rao for Mr. Nune Balraj, SPC for UOI with
Shri Yograj, ACJAO CISF, Devendra, Isp.

CORAM:

HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER (ORAL)
Y% 27.08.2025

C.HARI SHANKAR, J.

1. The petitioner is aggrieved by the fact that his representation,
seeking a transfer to Kanpur, to be with his wife, invoking the policy

of spouse posting, is still pending with the respondents.

2. Mr. Harshit Goel, learned counsel for the respondents, submits
that if the Court so directs, the respondents will pass a decision on the

petitioner’s representation within the time fixed by the Court.

3. Accordingly, the respondents are directed to treat this writ

petition as a representation and take a decision on the petitioner’s

Digitally Signeg/By:AJ T
KUMAR |

Signing D 9.08.2025
11:48:13 EF:F

Signatureil;VeriW.(C) 13026/2025 Page 1 of 2



request for transfer within a period of four weeks from today.

4. Needless to say, should the petitioner continue to remain

aggrieved, his rights in law shall remain reserved.

5.  The petition is disposed of, in the aforesaid terms.

C.HARI SHANKAR, J.
OM PRAKASH SHUKILA, J.
AUGUST 27, 2025/yg
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